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STATEMENT BY MINISTER

Explaining the Circumstances which had
Necessitated Immediate Legislation by the
Bharat Petroleum Corporation Limited
(Determination of Conditions of Service of
Employees) Ordinance, 1988 (No. 6 of
1988)

THE MINISTER, OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI BRAHM DUTT):
Sir, I beg to lay on the Table a statement (i,
English and. Hindi) explaining the

circumstances ' which had necessitated
immediate legislation by the Bharat
Petroleum Corporation Limited

(Determination of Conditions of Service of
Employees) Ordinance, 1988 (No. 6 of
1988). [Placed in Library. See No. LT-
6402/88]

I. STATUTORY RESOLUTION SEEKING
DISAPPROVAL OF THE BHA- -RAT
PETROLEUM CORPORATION
LIMITED (DETERMINATION OF
CONDITION'S OF SERVICE OF
EMPLOYEES) ORDINANCE, 1988

II. BHARAT PETROLEUM CORPO-

RATION LIMITED (DETERMINA-

TION OF CONDITIONS OF SERVICE
OF EMPLOYEES) BDX, 1988
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THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND

NATURAL GAS (SHRI BRAHM DUTT);
Sir, let me move... (Interruptions)

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI); Let him move and speak. After he
speaks you can move and speak. Then they
will be discussed together.

SHRI SUKOMAL SEN (West Bengal): Sir,
the Treasury Benches are empty. What is the
matter?.. .(Interruptions).

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): Are you insisting? I don't think you
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are.

SHRI SUKOMAL SEN: Sir, you will see
that at least some Members of the Treasury
Benches are present. It looks very odd. It does
not look like a working Government...
(Interruptions) Only two junior Ministers are
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SHRI BRAHM DUTT; Befor, I move to
request the House to take up the Bill, I just
want to point out a small error which has
occurred in the Statement of Objects and
Reasons. I request that where the word
"Tribunal"' occurs, it may be read as "Court*.
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Now, Su-, | beg to move:

"That the Bill to empower the Central
Government to determine the conditions of
service of the officers and employees of
Bharat Petroleum Corporation Limited and
for matters connected therewith, as passed
by the Lok Sabha, be taken into
consideration."

Sir, the object of this Bill has been partly
explained in the statement which has been laid
just now by me. But, if we go to the history of
the whole thing which I may 'like to narrate
briefly, before 1976 Burman Shell had a
refinery as well as a marketing organisation in
India. These were nationalised on 21st
January, 1976. All the assets of Burmah Shell
now vest in the Bharat Petroleum. This na-
tionalisation was undertaken under an Act of
1976. After the nationalisation, the company
has been able to enter into a longterm
settlement with all its employees in
accordance with public sector norms except
for the following categories:

(a) Pre-nationalisation clerical employees in
the Bombay region of their marketing
division.

(b) Pre as well as post-nationalisation
employees of clerical and labour categories
of the refinery.

Sir, the number of these people with whom
we have not been able to enter into an
agreement, is very small compared to the total
number of employees. The total number of
employees is nearly 7,733. Out of these, 413
are old employees on old terms, and in this
Bill we are fully protecting their interests by
paying them personal pay. Out of the old
employees of the Marketing Division 521 are
there, and they have accepted the new terms.
Now 1,864 new employees who are employed
in the refinery are asking for those old terms
which prevailed at the time of Burmah Shell.

If we agree to that dr if that happens, then,
all the 7733 employees will have to be paid
that, and all other oil
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companies and later on all tne public sector
undertakings will be required to do that, and
that will upset all the scheme of things. So,
this Bill is only an enabling Bill which enables
the Government to formulate a scheme for
deciding the service conditions while
protecting the interests of the old employees.
Also, we are trying to bring uniformity in the
wages of the public sector undertakings.
Nothing objectionable. We have brought for-
ward this Bill immediately, on the first
occasion. We had to resort to this Ordinance
because anything could have happened which
would have defeated the very purpose of
bringing in this Bill.

With these words, I request that the Bill be
taken into consideration.

The questions were proposed.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): The Statutory Resolution and the
motion for consideration of the Bill are now
open for discussion. Before the discussion
starts, I want to make one announcement. I
have to inform the Members that the hon.
Chairman has admitted the Sta. tutory
Resolution given Notice of by Shri Buta
Singh, ¢ Minister of Home Affairs, for
approval of the Proclamation issued by the
President on the 7th August, 1988, unde,
Article 356 of the Constitution in relation to
the State of Nagaland.

The Resolution will be taken up for
discussion at 4 p.M. today, as directed by the
hon. Chairman.

SHRI SURESH KALMADI (Maharashtra):
This Bill, which has been put forward by the
Government, seeks to fill in the gaps on
certain analogy. We have had to face the same
problem when the banks were nationalised.
There were the pre-nationalisation rates. Their
salary structure was different from the post-
nationalisation era. Even in the Indian
Railways, the salaries earlier were different.
Their service conditions were different from
what obtain now. Same is the case
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with the oil companies, be it the Bharat
Petroleum or the Hindustan' Petroleum. The
Britishers had a particular set of salary
structure. In the post-nationalisation era we
have to keep i, view the current labour
climate, the salaries paid to other public sector
organisations etc. This does not mean that the
Government policies are Anti-labour. Since
independence, the Government has come
forward with major changes in the labour
salary structure. A scheme of dearness
allowance was accepted by the Government
for the salaried class. Th, Government emp-
loyees and th, public sector employees have
been given various facilities time and again
and various improvements in Provident Fund
etc. have been made. We can quote so many
things which have been introduced for the
benefit of this class. The Congress Party, the
Congress Government, has the interest of the
labour class in mind every time. Having said
that...

SHRI RAM AWADHESH SINGH: The
Congress Party or the Congress Government?

SHRr SURESH KALMADI; Congress
Party and the Congress Government.

1988 ]

Now, we come to the problem which was
faced by the employees of the Bharat
Petroleum in the pre-nationalisation period i.e.
before 1976 aad after 1976. It is just natural
that the employees of the Bharat Petroleum
would want parity with the salaries paid
earlier, but I regret to state that the pre-1976
work culture and standard in the companies
like ESSO and Burmah Shell was different.
The Officers and men were highly motivated,
but I am sorry, I cannot say the same thing
obtains today. So, while claiming the salaries
and perks of the pre-nationalisation era, I only
wish the workers would also say that they are
ready to work as hard. The element of
competition which was there among the
various oil companies and the services which
were provided at that time is totally absent
today.
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With this Bill having been introduced, I
would request the hon. Petroleum Minister sit
down with the workers and work out a
production-linked wage scheme, which, if
implemented fully, would probably bring about
the same scale and same facilities as they
enjoyed earlie—in the pre-nationalisation
period. Please make a production-linked pay-
scale and package of incentives for hard work
and efficiency. If they achieve that they should
get all the incentives. Now this Bill is going to
be passed and they should not feel dissatisfied
after thiy Bill is passed. You may have a
dialogue with the workers. You may talk to
them and see how best you can satisfy them.
There must be incentives: You must make sure
that they work hard and also see that they are
not demoralised. If they work hard they should
get this salary. Of course, a basic question is
involved in the public sector undertaking. We
cannot keep them at a particular par with others
as far as salaries are concerned. I think, there
too, we should have separate production linked
profit centres. I think this requires a genuine
thinking from the Government side too. I
would like the Government to favour the
workers after this Bill is passed.

I am really at a loss to know that in the last
ten years the successive Governments have not
sat down with the workers and sorted out this
matter. It has been allowed to hang on but
anyway onc, for all this is being looked into.
Naturally when you bring forward a Bill of this
kind you have to see the heavy burden it
involves on account of higher salaries. So, you
are right. But when you link it with production,
I think. things might be all right.

I would also take this occasion to talk about
pre-nationalisation, post-nationalisation.
Among the petrol dealers and gas dealers there
is rampant adulteration and things like that.
The reason is very simple. The com-
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mission prior to nationalisation was about 8
per cent. Afte, nationalisation you have
brought it down to 1.8 per cent plus
evaporation loss of 1 per cent which has to
be borne by the petrol dealers. That means
the margin is less' than 1 per 'cenC%hat else
do you expect him to do other than
adulteration? You must see that proper
margins are given for petrol dealers and gas
dealers so that they can so their business
honestly. We know that the service which
was there hefore nationalisation in all the
petrol pumps is not there now. There used to
be good service. They used to clean the
windows of your cars. That service is not
there Because the petrol dealers cannot
afford that service any more due to high
labour cost and'the investment cost. Th, price
of petrol also has gone up.

The calibration also should be changed
according to the present day requirements
because the two-wheeler traffic has increased
fa? too rhitCn. So th, Government should
think in terms of new calibration too.

I once again request the Government to sit
with the workers after this Bill is passed and"
have a fair settlement. I am sure the
employees of Bharat Petro'Teuiri would take
this Bill in the right spirit. Let there~~0Oe a
new dialogue with the Government. I am sure
the Government will give them Justice. Than!
yott,
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. .AU I can say is that I do not approve
of an ordinance just at the time when the
House is about to meet."
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"Ordinances by themselve are very welcome,
specially so when the date (or session of the
House) is very clear. It is not only clear but is
also near. In such cases; unless there are very
special reasons, ordinances should be avoided.
This is the ruling which 1 gave on 22nd
November, 1971 and the same was given by
my predecessors."

g 17 ATRL 1984 &1 HIF ¥a0
g A gIar gt &

"My distinguished predecessors hav,
made observations in regard to these
matters from time to time in the past. They
did not approve of issue of ordinances on
the eve ot Parliament Session, T agree with
them."
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DR. YELAMANCHILI SIVAIJI (Andhra
Pradesh): Hon. Vice-Chaix-man, Sir, I fail to
understand why the Government took twelve
years to bring this Bill. There are three
categories of employees working in this
Corporation. The first category consists of
employees who belonged to the British
company and continued to be in the
company even after it became a Government
company. The second category consists of
employees of the British company whose
services were transferred to Burmah Shell
under the provisions of the 1976 Act. The
third category consists of employees
recruited by Bharat Petroleum after it
became a Government company. The legis-
lation is to take away from a section of the
employees the benefits that are enjoyed for
along time. TbJ«
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Government cannot provide the real benefits
to workers which even the British
Government was willing to provide. This is a
matter of shame and regret. Section §(3) of
the Industrial Disputes Act clearly states...
(Interruptions)

THE VICE-CHAIRMAN (SHRI JAGESH
AY 99E [FIAT : FAAD ggeay

q91 94 Y ¥ 9T arsisgy gET |y
T80 T 4T F o

DESAI): Till now he was here.

SHRI PRAMOD MAHAJAN; It is highly
objectionable that he should go away when
such a major Bill is being discussed in the
House. (Inter-urptions),

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): He has take, notes. He was here till
now. He has gone just Bow. (rntemtptions)

SHRI PRAMOD MAHAJAN; He could
have waited for seven minutes for 1Bncb.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): The matte* is over now, I have
made it very clear. (Interruptions ). Yes. Go
ahead, Mr. Sivaji

DR. "fIELAMANCHILI SIVAIJI: Section
8(3) of the Industrial Disputes Act clearly
says that the wages of workers cannot be
reduced. The Bill bypasses the Industrial
Disputes Act and it bypasses the concept of
natural justice as also the common industrial
practice. The norm is equal pay for equal
work. But the motivation of the Government
does not seem to be so. All those recruited
between 1976 and 1986 are treated as
temporary workers and given consolidated
wages. Instead of rushing through with this
Bill the Government should have sat with the
employees and thrashed out the matter across
the table. Then, implementing the Bill
retrospectively! is contrary to the established
practice. The workers are working under
different working conditions in this company,
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both climatic and otherwise. =~ Those that are
working under adverse climatic conditions
should jbe) givien preferential treatment.
There is a court order in favour of the
workers. It is to circumvent that order  that
this Bill has been brought; so it appears. The
Industrial Disputes Act was passed by the
British Raj. It is very unfortunate that
instead of being beneficial to the workers,
this Bill will only be deleterious to the
workers. Now thajt the Minister is here I
would like to say that the Petroleum
Ministry is moving in  a peculiar way in the
Krishna Godavari Basin in exploring oil and
gas. And the Minister may kindly make note
of this and examine the possibility whether in
recruiting people, the local people can be
given preference as otherwise, as it
happened in Assam, it may lead to so many
problems between locals and non-locals; it
may give rise to needless tensions. While
ONGC has paid more than Rs. 800 crores
by way of taxes, there Ps no reason why the
wages of the workers working in the
Corporation should be curtailed. I wonder
whether the labour policy of the Gov-
ernment behind bringing this Bill is to
reduce the wages of the workers.

1988 ]

SHRI ASHIS SEN (West Bengal): Mr.
Vice-Chairman, we have first of all to
condemn the approach of the Government in
bringing an ordinance in a short span of time
between the last session of Lok abha and
Rajya Sabha and this session, I do not follow
what earthly reasons there could have been
for bringing an ordinance when the whole
matter was to be discussed by Rajya Sabha.
Going through the materials I only find that
the objective is to circumvent th, directions
given by the High Court and the Supreme
Court. The directions of the High Court and
the Supreme Court were to the effect that
whatever agreement was entered into by the
unions and the Bharat Petroleum
management in 1973-74 should be given
effect  to.
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But the Government wanted to circumvent the
directions of the courts which were in favour
of the workers. The orders of the courts would
have benefited the workers. But the
Government wanted to circumvent the court
orders in a manner detrimental to the workers.
This was the basic reaso, behind bringing this
measure. Talking of socialism Mr. Suresh
Kalmadi spoke of the tears shed by the
Congress Government for the working people
of this country. But in practice through this
Bill they want to deny to the workers' benefits
which would normally have been available to
them by virtue of the court orders. We saw the
Government's conduct in the morning; you
were also a party to it, in regard to Nagaland.
We saw how at every stage the normal, legal,
established, procedures are sought to be
trampled upon by the Government. This i
another facet of that. Another way by which
the Government wants to do away with the
many agreements and understandings from
which accrue to the workers many right; and
privileges is coming forward with this
proposal. This is one of the blatant examples
which is before us just now when the Bharat
Petroleum issue has come up. What is the
genesis of this case, if you go into that? In
1973-74, when this industry was taken over by
the Government, there was a subsisting
agreement between the workers and the mana-
gement. But, subsequently, after it was taken
over by the Government, there was a new
thing and it was that the new recruits coming
in they wei'e not given the privileges and
rights which would have accrued to them by
virtue of the agreement. They were kept
temporary for years together, for six or seven
or eight years, and they were also given a
consolidated pay. It was done to deny them
the privileges that would have otherwise been
available to them. I do not know why such bad
things done by the management
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of that particular industry are not only sought
to be supported and patronised by the
Government, but are also sought to be
perpetuated by bringing forward this Bill by
which they want to reduce the wages under
the garb of standardization as new employees
and old employees. Incidentally, Mr. Kalmadi
iy not perhaps well aware — he made a
reference to bank nationalisation — that at
that time there was no dispute between the
pre-nationalisation and post-nationalisation
employees. Anyway, speaking on behalf of
the Government, he should have come a bit
well prepared. That is what I feel; of course, it
is not for me to suggest that. He should have
known that when the dispute of the temporary
employees on consolidated pay was taken by
the Union to the Tribunal and from the
Tribunal to the High Court and from the High
Court to the Supreme Court, everywhere the
Courts upheld that agreement and said that the
benefits should be given to the temporary
employees also or the recruits who came in
after 1976. It is surprising that the
Government should have upheld the action of
the administration of that particular
organization. They have wasted lakhs and
lakhs of rupees on litigation and they have
gone from one court to another and they have
dragged the employees also. They have
dragged the workers also from one court to
another and, ultimately, they came to a point
where they lost the case. Then they came as
the protector of the employer and not as the
protector of the employees. As a protector of
the employer they came in and brought for-
ward this Bill.

Now. what are the objects of the Bill? It is
quite clear that although they say that they
want to give better benefits and guarantees
and amenities to the workers, actually, in
practice, it is not so. Now, what do we find?
The Corporation went against the order of the
Tribunal and approached the High Court of
Bombay. While admitting petitions, the
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honourable High Court ordered the
Corporation to implement the 1973-74

settlement from the Ist July, 1987. The
Corporation's appeal before the Division
Bench of the Bombay High Court was there
and the High Court order stands as of today.
The Bill now seeks to set at nought the
judicial process and the justice obtained by
the workmen after long and acrimonious legal
proceedings. The Bill also seeks to trample
upon th, provisions of the Industrial Disputes
Act and the trade union right of collective
bargaining. This is nothing but a brazen
attempt to rob the workmen of their rights and
privileges granted by the Court.

Now, it is said that the Bill is going to
regulate the service conditions of these
employees as in the other public sector
undertakings like the banks, LIC, etc. What
do we find in the cas, of th, LIC? What did
the Government do? They robbed the workers
of their rights under the Industrial Disputes
Act. This is another way of bringing the pet-
roleum workers also in line with the insurance
employees, that is, to cut dow, their
democratic rights which are already available
to them. Whatever agreement has been
entered into by the workers and *he manage-
ment should be honoured and the
Government must see to it that they are
honoured. But it seems that the Government
is exercising its power to create adverse wage
conditions, adverse service conditions, etc.
for the workers. It is for this purpose that the
Bill has been brought. Can we support this
Bill? Of course, not.

But the main point comes: why this
Ordinance? [ would suggest that the
Ordinance be taken back. Let there be a full-
fledged discussion in this House before the
Bill is made into an Act. Otherwise if we
allow this to be done, in every industry, in
every forum, where this activity will come, in
the name of workers, interest they will be
upholding the interests of the employers.
And
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here the employer is the Government of India
itself. And the Government, through this
measure, wants to hit at the workers wherever
by their collective bargaining, by their
struggle, by their rights under the Industrial
Disputes Act they have been able to arrive at
better emoluments, better service conditions.
Instead of protecting them the Government
brings this Bill and deny them all this. That is
why, Mr. Vice-Chairman, I feel that this is a
patent example by which we can call the
Government as being guilty of unfair labour
practices, of encouraging the employers in the
public sector, and more so in the private
sector, take 'resort to thi* type of activities
against the workers. That is why, we felt we
rightly call that this is an anti-people
Government, we rightly call that this is a pro-
employers Government and we rightly call
that this is a Government which is against the
interests of the common man. This is another
example of that. That is why we demand that
this Ordinance must go, and thig right to be
given to the Government to do or undo
whatever has been achieved by the workers,
by taking the right upon themselves must not
be allowed. And we cannot permit the
Government to have this Bill passed into Act.
We oppose it. We oppose it tooth and nail.
This right should not be given to the
Government. Rather I should say that this Bill
be taken away. Allow the free forces of
workers and employers of collective
bargaining, democratie rights between the two
sets, be given the scope to play so that the
workers themselves are given the scope to
decide by collective bargaining what should
be their wage level, what should be their
service conditions, because the working class
is in a dis-advantageous position in the ruling
system of the society. SO the Government
should have come forward to protect the
workers' interests instead of doing as is being
sought by this particular Bill.
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So, Sir, I urge that the Bill be withdrawn.
Or I oppose this Bill. It should not be put
through. I appeal through you to the
Government; do not resort to this type of
antiworkers' measure and do not move in this
manner.

Thank you, Sir.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI); The House stands adjourned for
lunch and we will meet at 2..40 P.M.

The House then adjourned for lunch thiirty
eight minutes past one of the clock,

The House reassembled after lunch at
forty-three minutes past two of the clock. The
Vice-Chairman (Shri Jagesh Desai) in the
Chair.

SHRI N. E. BALARAM (Kerala): Mr.
Vice-Chairman, Sir, the purpose of his Bill is
to determine the service conditions of the
employees and officers of the Bharat
Petroleum Corporation Limited. I think there
are some service conditions for the
employees evesn now. Then What is the real
intention of this Bill? Of course, here are
service conditions for the employees because
this was taken over in 1972, I think, i.e. many
years back and the Government was running;
service conditions. According to my
information, there are certain categories of
workers about whom my friends have already
spoken. A large number of those workers are.
temporary workers. They were given only a
consolidated amount of wage. The were not
properly paid. They went to the court because
one of the main demands of the workers in
the industry is housing amenity. Without
proper housing, workers cannot live. That i
the real problem in Bombay. Almost all the
public undertakings have provided houses to
their employees. So these employees also
demanded houses. When  that
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question was raised, instead of considering
that question sympathetically, the
management of course, have gone to the
court. And the argument of the management
was that those workers are temporary and.
therefore, they are not entitled for. housing
facility or educational facilities for their
children. This was the argument advanced by
the management. But, fortunately, the court
did not accept it. The Court said that they are
permanent workers and that they should be
given housing facility, etc. The, Sir, for the
last 12 years, litigation was going b, in seve-
ral courts—the labour court the High Court
and the Supreme Court. For 12 continuous
years there was litigation and ultimately the
Supreme Court said that what the High Court
said was correct, they are permanent workers
and they be given all facilities. That is the
position now. I would like to ask the Minister
one thing: Instead of asking the management
to implement the Supreme Court decision,
why is he bringing in such a legislation now?
Is he going to change the present conditions
of service of the workers denying them the
right for housing, denying them them the
right of educational facili-e, for their
children? What is the real intention of this
Bill, I could not understand. If that is the
intention to deny them these rights, then, I am
otally opposed to it.

Then, Sir, while introducing the Bill, the
hon. Minister said that there is a public sector
pattern of service condition? Is there such a
thing a3 public sector pattern in the
conditions of service of the workers? I aim
asking this question particularly because it is
a new thing to me. Is there a public sectior
pattern of service conditions for the workers
in India now? In different industries service
conditions are different in various public
sector understandings. There is no uniform
service conditions in the public sector
anywhere,
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men what is the meaning oi' it when
he says to keep in line  with the
public sector pattern of service con
ditions he is bringing in this Bill now?

I do not understand  this argument.
This is contradictory to 'the present
ion. That is what I am saying.

1 would like to tell the hon. Minister
that there is no need for such a Bill.
What is needed is the implementation
ji the High Court and Supreme Court
decisions. Of course, if you want tc
have negotiations with the workers
they are prepared to have negotiations.
But implement those decisions. That
would be the best solution to this
problem today. Otherwise the Govern
ment will be creating new problems.
Everything is being taken away by
. thisBill. It is very  dangerous

Bill, T have gone through it. It is a
very dangerous Bill. You have said in
Clause 3(1): not with
standing anything contained in the

industrial Disputes Act, 1947, or any
ither law or any agreement settle
ment, award or other instrument.
notwithstanding any judgment, de
cree or order of any court, tribunal or
any authority.." What is  all this?
You are bringing in an omnibus Bill.
I think, the Supeme Court will strike
it down. I have no doubt about it.

You want blanket permission from
the Parliament to do whatever the
management asks you to do. For
— the last 12 years, they were not im
plementing the court decisions. You

know that. The workers were fighting
for their rights. There was a r.trike
which is called a lock-out. The
Labour Commissioner said that it
was not a lock-out but it was a strike.
Everyhing happened at  that time.
This is the real condition of the in
dustry. So you please reconsider the
whole thing in an objective way. This
is not an issue on which both the
parties are  fighting. No. There is no
political issue involved in it. You
P study 'the whole issue in an objective
way. How can you keep a  large
number of temporary workers like
that? How can you deny them many
facilities which the court has already
sanctioned? And you want a blan
ket permission from this House.. T can
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the Minister should reconsider the matter. .
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that
The

undue hasti; the Govenment has shown in intro-
ducing an Ordinance 25 before the Parliament

Session was to commence, also shows how
it is. This is all that I have to say..
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ask for it, The management —wil
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liament, the supreme authority, to get
a lavatory.
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—

VICE-CHAIRMAN (SHRI JAGESH DESAI): No, I
cannot allow you. Now the reply is to be given by
the Mover. At the time of third Reading, I will give
you some time...No please, I have to conduct
House. I cannot allow this. Even in the morning, at

gave you the

AT EHWT GHT F | gAE W1 Aq
arg St &1 @wea #qwa fear r #y
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-m*q'ﬁmaarqagré ITH gAT

IR g

T AgRET_ ¢ TX &9 AT AR
A TWYIFTETAT ST a1 574 g Tk
G FT M 3T WO | AE /H
TEAT LG & 7 gH oaF 7433
THE VICE-CHAIRMAN (SHRI JAGESH

DESAI): Are you withdrawing your
Resolution, Mr, Mahajan?

SHRI PRAMOD MAHAJAN: [ am
not.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): I shall first put the Resolution
moved by Shri Pramod Mahajan to vote. The
question is: (

'That this House disapproves of the
Bharat Petroleum Corporation Limited
(Determination of Conditions of Service of
Employees) Ordinance, 1988 (No. 6 of
1988) promulgated by the President on the
2nd July, 1988."

The motion was negatived.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): I shall now put the motion moved
by Shri Brahm Dutt to vote. The question is:

"That the Bill to empower the Central
Government to determine the conditions of
service of the officers and employees of
Bharat Petroleum Corporation Limited and
for matters connected, therewith, as passed
by the Lok Sabha, be taken into
consideration."”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): We shall not take up clause-by
clause consideration.

Clause 2 was added to the Bill.

Clause 3—Power of Central Gov-
ernment to frame schemes to
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poration “Determination of Employees) Bill, 1988
[Shri Jagesh Desai] .
determine conditions of service The motion was adopted. Clause
of officers and employees. 3 was added to the Bill. New
THE VICE-CHAIRMAN (SHRI clause 4—Repeal and saving
(JAGESH DESAI): We shall now THE VICE-CHAIRMAN
take up consideration of clause 3. (SHRIj JAGESH DESAI): New
There are two amendments. clause 4 is to be inserted. ’
Amendment No. 2 by Shri Brahm
Wt R g angdt ganfa Dutt. Y
fJug gueT AW AT § o .
SHRI BRAHM DUTT; With your
‘iz 2, q¥ df|m 23 & 27 permission, I beg t, move.
§ ot faaw wfafi, 2. "That at page 3, after line 20, the
1947 % aufear sy fafy woar following be inserted, namely: —
FEnT 93F feer F, afcfim Repeal and saving.
gfufyaw o1 g fafew & fesy *4. (1) The Bharat Petroleum
T F g gy A FR FeEY Corporation Limited (Determination

of Conditions of Service of Em-
ployees) Ordinance, 1988" is hereby
repealed.

A, wkwor ot g e
o0 ¥ iRy ﬁ,fﬂ%_}m

fAre fom oam (2) Notwithstanding such repeal,
_ . anything done or any action taken
T3 297 YRE 427 ‘e under the said Ordinance shall be
G913 ¥ wEIA 9T gWrd) A’ deemed to have been done or taken
wer  wfirearfos 5 S under the corresponding provisions
of this Act.*"
o f 4¢3 g The question was put and the motion
310 gy fa o & e Ty X fgTm! was adopted.
AT E fF 9 500 WIEX £ 31 5000 :
[ . New clause 4 was .added to the Bill,
> %%m Fere :ﬁ? Sk %g Clause 1—Short title
FROREA T AT & Iy THE VICE-CHAIRMAN (SHRI
AT A T HHT-AYT FyAg JAGESH DESAI): We shall now
ﬂaﬂ&‘ﬁ' AT A8 JIRIL q;‘(mmgaﬁ' take up consideration of clause 1.
% | v ¥ AmEg FEw froew There is one amendment by Shri
"Wﬁﬂ' smE 8 me 3 een Brahm Dutt.
W) g afufere § LRl
SHRI BRAHM DUTT: I beg to
% foam F A W@t w3 o move:
qUTTHI  F GEIEIT AT ®T AT
faFT é Ig WY 2ar T @I a, 1. "That at page 1, for lines 9-10,
§ o 371““ s the following be substituted,
qﬁ’ﬂaTEﬂT A AT qmgAr namely: —

'I. (1) This Act may be called the

The questions were put and the Bharat  Petroleum  Corporation

ryjotions were negatived. Limited ~ (Determination ~ of
Conditions of Service of Em-
THE VICE-CHAIRMAN (SHRI ployees) Act, 1988.

JAGESH DESAI): I shall now put

clause 3 to vote. The question is: (2) It shall be deemed to have

come into force on the 2nd day of
"ThHt clause 3 stand part of the July, 1988.

>
Bill." ]
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The  question was put and the motion was
adopted.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): I shall now put clause 1, as amended, to
vote.

The question is:

"That clause 1, as amended, stand part of the
BilL."

The motion was adopted.
Clause .1, as amended, was added to the Bill.

The enacting formula .and the title were added to
the Bill.

SHRI BRAHM DUTT: Sir, with your permission, I
beg to move:

"That the Bill, as amended, be passed."
The question was proposed.

=t T waaw fag : wrgaw, 7 samar
37 Aff Am  wifs  gEe  Avd
mﬁwaﬁ#aﬁtwﬂzww‘r%
fsmmmqﬂw ﬁﬁﬁ‘ﬁam

oY WEWTH : T FiEA |

of Employees) Bill, 1988
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THE VICE-CHAIRMAN (SHRI
JAGESH DESAI); The question is:

"That the BUI, ,, amended be
passed.” !

The motion was adopted.

The Delhi University  (Amendment) Bill,

1988

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRI L. P. SHAHI): Mr. Vice-Chairman,
Sir, I move:

"That the Bill further to amend the
Delhi University Act, 1922, be taken into
consideration."

The new education policy, envisages
development of autonomous colleges. This
was also mentioned in the the Education
Commission Report of 1964 and 1966. The
programme of Action to implement the policy
has stated that about 500 colleges should be
developed as autonomous colleges in the
Seventh Plan. In pursuance of



